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1.3, 5427 (H).— FralT TLEHTT o, TEA AT AT=a9, 1956 (1956 FT 48) (Forer zad zae
THTA 3h ATAHAT Fgl TAT g) I g7 3F il ITLRT (1) F FT THT AT T2 9T T F d5F
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Has - FSIEY UEIHS 97 O UAUF - UAs 4 % [.°7. 58.820 ¥ f.#1.74.195 (AETY ##9M) T &
S & HAT (ATST FA / Fg/ S A HT a4, AR, FALEAT, THET AT TATA o6 [o10 IT STTEg=ar
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T I ATITAAT T AL I ATSTHIH T =T 3F Al T (3) F TefiT qIE "26 R
2025" #T "qu " (ALY siv "R SRae wasg (st et 7 ywhriora frar ww o
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qq: T, Feald TR, TR TIAHRET il 36 (LTS T S 92 3T 36 ATAIT Al ger 39 it
STLTT (1) BT Y& AREAT T TANT F2d g0, T HTIUIT FLAT g 1o I<h gl § [AHGE g 1 garh
TATSI % oI 37sia Rt ST =Tt ;

ST T, el TLHIY, I ATAAAH 0T 1T 3 AT STLTIT (2) AL | T AT FAT g FoF
TH ATAAT o TSI § TR I, I AqL=AT § Ay qfi adt Feemt F 46 g arefeas &9
H Fra T qLRTE | A2 a1 et |

SRR
AZITY ST % 310 O § GoIs - I Taiad #9X F TAUH - UAE 4 & f.3t. 58.820 & %.#1.74.195

(FETE a%e) F T 7SI 1 ST a1t ST W3 ST <=1 digd g F1 e qui)

TS T AT HERTY St =1 AT IO
AT HFeTuy T R F R || 9 & ofey T ATH e/ Raag
Icul (FFTTH) AT FT A
1 2 3 4 5 6

AT T ATH. AT

T T AT Friaet

1 BUE BEL Foft 0.0206||srsr iz w2,
fAettaT ferer =,
ARTET A =5
411A

Total 0.0206

[T. §. NHAI/PIU/Surat (Expressway)/3D]
ag e E™, AT

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 26th November, 2025

S.0. 5427(E).— Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, 3277 (E) Dated:18th July, 2025 , published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956)
(hereinafter referred to as the said Act), the Central Government declared its intension to acquire the land specified in
the Schedule annexed to the said notification for building (widening/Six/Eight laning, etc.), maintenance, management
and operation of Mumbai- Vadodara Expressway Spur to NH-NE4 in the stretch of land from Km. 58.820 to Km.
74.195 (Maharashtra Section) in the district of Thane in the state of Maharashtra.

And whereas the substance of the said notification has been published in "Punya Nagari'"(Marathi) and
"The Indian Express' (English) both dated 26th August 2025; under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and
settled the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;
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Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall
vest absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the stretch of land from
Km. 58.820 to Km. 74.195 (Maharashtra Section) Mumbai - Vadodara Expressway Spur to NH-NE 4 in the
district of Thane in the state of Maharashtra.

State: MAHARASHTRA District: THANE
Sl. No. ||Survey/Plot Number|| Type of Land |Nature of Land Area Name of Land
(in Hectares)|| Owner/Interested
Person
1 2 3 4 5 6

Taluk: Ambarnath

Village: Sonivali

1 41/1A Private Agricultural 0.0206||Ajay Harishchandra

Meher, Nilima Nilesh
Mhatre, Bhargavi
Bhargav Chanche
41/1A

Total 0.0206

[F. No. NHAI/PIU/Surat (Expressway)/3D]
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